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separate legislation on the lines of the
Madras Chit Funds Act, 1961, for regulat-
ing and controlling the working of chit
funds in the State was brought to the atten-
tion of the State Government of Uttar
Pradesh., The Government of Uttar Pradesh
have advised that they have accepted in
principle the need for legisiation and that
necessary action in this regard for enacting
legislation is being taken.

(€) The Government of the Stales where
chit fund business is popular havc already
enacted legislation or are taking steps to do
so for regulating and controlling this busi-
ness. The need for any such intervention in
the matter by the Central Government has
not, therefore, arisen.
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Plans for Expansion of Family Planning

SHRI V. NARASIMHA RAO
SHRI SITARAM KESRI
SHRI D. N. PATODIA :
SHRI G. VENKATASWAMY :

2024,

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,

SRAVANA 19, 1892 (SAKA)
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HOUSING AND URBAN DEVELOP:
MENT be pleased to state 1

(a) the broad outlines of the new
expansion plans for the fawily platning ;
and

(b) the total amount of foreign aid
received so far in respect of this pro-
gramme ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) Besides the expan-
sion of the programme envisaged in the
Fourth Five Year Plan, proposals for accele-
ration of the Family Planning Programme
subject to the availability of external aid,
include—

(i) opening of more rural sub-centres
80 as to bave a sub-centre for
every 10,000 population,

(ii) . provision of workiog and residen-
tial accommodation at most of
the rural main centres and sub-
centres,

(iii) intensive Family Planning work
with increased inputs in another
17 or more districts and certain

sclected areas,

(iv) opening another 92 Post-partum

Centres,
(v) providipg more and improved
training facilities for Auxiliary

Nurse Midwives and other cate-
gories of personnel,

(vi) increasing research activity and
improving evaluation machinery,
and

(vii) increasing immunisation  and

nutritional components for spread-
ing the Family Planning message
through assurance of longevity of :
the mothers and children.





